
i:.A./252/89 
with 

C../781/88 

Kon'ble ir, 1-1.1 . Joshi 	: Jud3l.cj.EJ1 iember 

lion 'ble i r. L. K. Ch2kravcrty: Z-dr:!nistrative i:enber 

Knda the ice: ned counsel foc the netitiorier 

states that pending the apiiction, the petitioner has 

retired with effect from 31.1.1989 cnd. in light cf the 

change circuLstcnces, he would like to fiic a fresh apelica-

tion. he, therefore, seeks iibert to do so. He also' states 

that his applications ::av be allowed to be withdrawn. 

Permlsa ion ray be granted accordingly. 

Eavinc: rec;rard to the facts stated above, pernission 

is grnteQ as prayed for 	e . Poth tn applications i.e. 1. .. 

2 52/89 and C../7$1/88 stand disposed cf as withdrwn, 

1) K Chakravorty 	 P K Johi 
dn-iinistratjve 	rnber 	 Judicial Ker:her 


